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DA 506/93

PRABHU DAYAL - ... APPLICANT,

‘ Vs, \

UNIUN OF INDIA & ANR, ... RESPONDENTS,
CoIRAM :

HON, MR, GOPAL KAISHNA, ME4BER (J).
HON. MR. 0.P, SHARMA,  MSWBER (A).

For the applicant ” ee s SHRI K.N, MATHUR,
For the Respondents co J—
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PER HON, MR, GIPAL KRISHWA, MEMBER (J).

The applicant, Prabhu Dayal, has tiled this OA

u/s 19 of the Administrative Tribunals Act, 1985, praying

~therein that the reépondents be directed to reihstate

him in service w,e,f, 14.4.83 and to give seniority,
promotion, salary and all other benefils sinCe the same

date as if he is continuing in service since then,

2, The tacts of this case may be briefly steted as
follows, The aspplicant wss holding the post of Station
Pump Attendent (Electric) on 15,4,83, when he was apprehendec

by the Police in a criminal case u/s 302 1.P.C, The

- applicant was convicted after the trial of the case by the

Sessions Court and the asppeal filed by him against the
judgement of the trial court was rejected by the Hon'ble
High Court. During the pendency ot the Special Leave Peti-

tion in the Hon'*ble Supreme Court, the applicant had
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submitted‘&n application to‘the respondent No,2 with a
request to allow him to join duty after ne was released
on bail by én order of the Hon!ble supreme Court., However,
the rgspondent No 2 by an order dated 7.8.86 removed the
sgpplicsnt trom service, Thersafter, the spplicant filed
~an O~ 192/86 but the same was dismissed on 23.9.87 on the
ground of his conviction for cpmmitting oftence u/s 3C2
of the Indian Penal Code by the Sessions Court as well ss
Hon'ble High Court, However, it was observed by the
Tribunal that in the event of his acquittal he would be
entitled to reinstatement with all consequential benefits,
The applicant was acquitted of the offence punishable
uf/s 302 of the Indian Penal Code by an order of the Hon,
Supreme Court dated 22,4,93, Despite acguittal of the
applicant in the aforesaid criminal case, the respondents
are not taking him back in service, However, the applicant
has already made & representation to the concerned
authority‘vide Annexure A-l dated 6,5,93, which has not

been diSpOS&d-Of till date,

3, In the circumstances, this DA is disposed ot
with the tellowing directions;

~

The respondent No,2 is dirscted to dispose ot the
representation dated 5,5,93 (Annexure A-l) on merits
through a speaking order within a period of two months
from the date of receipt ot a copy4§f this order, The
respondent No,2 is further directed to take appropriate
decis;on regarding the consequential benefits claimed by
the applicant within the atoresaid period,

N
4, The 0A stands disposad ot accordingly, at the:

stage of admission.,

Gl
{ O.p. JrrmmA ) ( GOPAL-KRISHNA )
MEMBER (A MEMBER (J)
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